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[Shri 8 M Banerjee]

kindiy hear me. I am-not making any
reference to the pdjournment motion,
Thig is about the wage board. He
made a statement regarding the re-
port of the central wage board for
the coal muning industry.

Mr. Speaker: Will you kindly sit
down Yoy tabled an adjournment mo-
tion which I have not allowed, there-
fore you want to say ...
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Mr, Speaker; I have stated that
onc* the Mimister makes a statement,
it something else 18 to be done, let
ug have some discussion I have pro-
msed on the floor of the House that
if you want something, I am prepared
to allow But the moment a statement
is made if there is a discussion, it
will neither serve the purpose of the
hon member, nor

Bhrit 8. M. Banerjee: If I talk irre-
levamtly, kindly stop me.

Mr Bpeaker: Now, let us go for
food and come back at 2 PM

13 hra,

The Lok Sabha then adjourned for
Lunch at Fourteen of the Clock

The Lok Sabha reassembled after
Lunch at Fourteen of the Clock

[Mr Derury-SpeEaxrr in the Chair]

REPORT OF CENTRAL WAGE
BOARD FOR COAL MINING INDUS-
TRY—contd

Shri 8. M. Banerjee: 1 was on my
legs when the House adjourned

Mr. Deputy-Speaker: The Speaker
said that you might study the state-
ment that was made and then later
on you could see how you could
pursue it If you want you can put a
question,
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had jssued a notification
government resclution on
of the wage board for the

with the employers and the emplo-
yees I welcome this move. He has
accepted the report of the wage
board which 15 3 welcome feature
on the other hand in today's news-
paper there 15 an unfortunate news
that there 13 an integrated plan to
freeze wages gnd prices and it 13 al-
most ready It further says that the
measures envraaged include deferment
of increased dearness allowance gand
other allowances of both the govern-
'ment and private employees

Mr, Deputy-Bpeaker: I permtted
you to put a question not to raise an
1ssue about the speculative statement
in a newspaper

Shri B M. Banerjee: If it were
mere speculation, I would not have
taken 1t up It 18 said that the
Finance Mimstry wants to have this
wage freeze and defer increase of
DA to government employees and
other gllowances to the mployees of
the private sector t11] 31st March,
1968 It 1s also written 1n this report
that the Labour Minister opposed this
gcheme I want to know elther from
the Labour Minister or from the
Finance Mimster f there iz any unity
in the Cabmnet Let them <ay that
what 15 written here is wrong
Otherwice we went to demand a
discussion on that ‘What 13 the informa-
tion of the Labour Minicter? He has
accepted the report How does he
propose to jmplement it*®

Mr. Deputy-Bpeaker: I am
surprised at this He made a state-
ment regarding the coal wage board.

Shri S, M, Banerjee: Let them say:
there is no basis for this report.
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Shri Hathi: The decuion has been
taken by the Government and there 13
no question of non-umty in the Cabi-
net This decision has been seen and
eencurrec: by the Finance Munustry

8hri 8, M, Baperjee: That i3 not
my point

Mr, Deputy-Speaker: So far as the
wage board 1s concerned, he has made
the posmition clear

Shri § M. Banerjee: When there
1s wage freeze how can they imple-
ment 1t?

Mr. Deputy-Speaker:
the Finance Minister
wrh all aspects

Let us hear
He wall deal

Sbri S. M, Banerjee: Then, let the
Finance Mamster cover this point also
in his speech

Shn Indrant Gupta (Alipore) Shall
I ask a question on this statement?
In the Government resolution the re-
commendations of the Board which
the Goveinment hes dewided to ac-
cept and implement from 15th August,
1967 ate listed here, I do not want to
read out the list Ag we all know,
some of the recommenda 1ons of the
Board were unanimous and some not
unanrmous I wouud hke to know,
because 1t 15 pot clear from this re-
solution at all some of the recom-
mendations which were not unani-
mous have also, 1 think, been accept-
ed by the Government, ¢that 15 which
were majority decisions with perhaps
the employers dissenting 1 would
like to know whether 1n the recent
round of talks tripartite discussion
the employers have now agreed wilh
those recommendations which were
not unanimous in the board Did
thev say that they will implement
them provided the Government asks
them to do so?

Shrl Hathl* Generally, it 13 not
that either unamimous or nonunani~
mous recommendations should be ge-
cepted by the Government Whichever
the Government think on merits
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(8t)
should be accepted, Sbey accept. But,
before that, they do have g giscus-
sion and know the conmsensus The
mamn hurdle wes about the umple-
mentation For that, we are certainly
having bi-partite discussion

Shn Indrajit Gupia: He hag not
answered the question

Shri Hathi. I think generally we
do not gnnounce them after taking the
agreements of the patties concerned

Shri Indrajit Gupta: I did not say
that I only wantied tp know those
recommendations of the board which
wete not unammous and which Gov-
errment have cuusideied 1t necessary
to accept, wuether the employers' re-
presentatives 1n this conference were
also agreeable to them, or they said
‘they aie pot unamimous, therefore,
we would not mmplement them"? In
that case what 1s the good of Gov-
ernmed ateepting them?

Shr1 Hathi It 15 not as if firs the
agreement of the employers 15 taken
and then 1 s mnounced When the
report i1s received Government ac-
cepts thos. recommenuations which
1t thinks are reasonable to accept But
by and large we know that there will
not be much dificulty It may be,
that some ¢ime Limit may have to be
extended or they might require some
accommodation That portion, of
course ;g golng to be discussed
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“The question whether defer-
ment should also cover the re-

vision of salanes is beheved to be
still under examination®
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Re. Question of
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Shri Hathi: So far as this decision
of the age Board 1s concerned, I have
very clearly stated that this decision
has been taken with the concurrence
of the Finance Ministry and the Fin-
ance Minister himself Therefore, this

question does not arise, of second
clasg or third class

t A fiaz & aErw T g8
W F, 97 AT £ A1 7 g T
Shri Ha hi. So far as others are
concerned, 1t ;s gnly g report It 1s
not Government decision at all.

14.09 hrs,
RE QUESTION OF PRIVILEGE

Shri Hem Barua (Mangalda:) Sir,
may I draw your aitention to a very
relevant point? This morming I sub-
mtted a privilege motion aganst the
hon Home Minrter jn relation to
Madhya Pradesh While making a
statement on Madhya Pradesh the
Home Mimister admufted that the
Governor of the State acted on the
advice of the so-called Chief Mimster
of Madhya Pradesh He ;s not the
Chief Minuster now unlesg he i1s pro-
pped up, because he has lost the ma-
jority in the Assembly Now, this
Governor has behaved in a very par-
tisan manner He was seen 1n the last
AICC meeting In Delhi also attending
that meeting He has betrayed a par-
tisan attitude even in this matter,
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Mr. Deputy-Speker: You have gl-
ready been informed by the Speaker
that he has not given his consent. It
has been disallowed.

o - fwa (gix) &fa 7o
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Mr Deputy-Speaker: It js under

consideration with the Speaker
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The Mumister of Parliamentary

Affairs and Communications (Dr. Ram
Subhag Singh): I am not sure whe-

ther the Governor attended the AICC
meeting or not

Shri Hem Barua: I have heen told
by many journalist friends of mune
who saw him 1in that meeting

Dr. Bam Subhag Singh: He did not
attend as a member

—

1411 hrs,
FINANCE (No 2) BILL, 1967
Mr Deputy-Speaker: The House

will now take up the Finance (No 2)
Bill

ot sar A qwm  (fr-AY =)
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Mr Deputy-Speaker: Let the Fin-
ance Mimister move 1t gnd make hs
speech, then we will decide gbout the
time

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desai): Bir, I move *

“That the Bill to give effect to
the financial proposala of the
Central Government for the
financial year 1867-688, be taken
into consideration.”

*Moved with the recommendation of the President,



